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1. This is a petition under
(inclusive of interest).

section 7 for outstanding Debtor of Rs.3,g7,ZS,I34l_

t

2. Lear
t
ned Counsel has sbted that the Petitioner has made attempts to serve thePet ron on the Debtor. However, as per the remark the Postal authorities,bythe Parties have not accepted the pet tion. Also placed on record an email todemonstrate that the Petitioner had intimated the date of hearirg. Even thenthe Respondent Debtor is not present. Since the petition is isted for hearingfor the first time today and a mentjo n has been made for the admission of thePetition, however this Bench is of the view that on" ,oru opportunity to begranted to the Respondent Debtor3. The petitioner 

is directed to intimate the next date of haring to the RespondentDebtor and place on record the Amdavit of Service,4. lvlatter is adjourned to 23.1.2018 fore
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SECTION OF THE COMPANIES ACT: I & Bp Code 2016.
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